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Involvement of Government employees
in nation-building task

4138. SHRI K. MALLANNA Wil
the Mimister of PLANNING be pleased
to state:

(a) whether Government have any
programme to involve the Government
employees 1n the nation-building task
to fulfil the goal towards socialism;
and

(b) if so, the broad outlines of the
programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA); {a) and (b), It is
needless to emphasmse the importance
of the involvement of the Government
employees in the nation building task
ag they are the mnstruments through
which policies and programmes are
implemented Measures that would
ensure their more effective involve-
ment in this task will be taken into
account while formulating the Fifth
Five Year Plan,

Commutation of death sentence of
Shri Nagabhushan Patnaik

4139. SHRI S. M. BANERJEE Will
the Mmster of HOME AFFAIRS be
pleased to state:

(a) whether 80 Members of Parlia-
ment have made an appeal to the
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Government for the commutation bf
death sentence of Shri Nagabhughan
Patnaik, a political prisoner, now
detained én Central Jail, Vishakha-
patnam; and

(b) it 30, what steps have been taken
by Government 1n this regard?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL: (SHRI RAM NIWAS
MIRDHA). (a) Yes, Sir.

(b) The Governor of Andhra Pradesh
has rehected the ‘mercy petition of
condemned prisoner Nagabhushan Pat-
naitk The records of the case are
awaited from the State Government
for consideration of mercy petition by
the President

Finanecial assistance for the develop-
ment of backward areas in easterm
districts of UP,.

4140. SHRI S M. BANERJEE' WwWill
the Minister of PLANNING be pleased
to state:

(a) what further steps have been
taken to provide adeguate financial
assistance for the development of back-
ward areas in eastern districts of
Uttar Pradesh;

(b) whether any suggestion has been
received from the Government of
Uttar Pradesh in this regard; and

(e) if so, Centre's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) A statement
is laid on the Table of the House.

(b) No, Sir.
(¢) Does not arise,
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Statement

Out of a tota] Fourth Plan alloca-
tion of Rs. 985 crores there is a pro-
vision for Rs. 324 crores for the
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eastern districts of Uttar Pradesh.
Bemdes this the following Central
rural development schemes are 1n
operaiion in the easlern districts of

Uttar Pradesh:—

Scheme

Districts selected 1n  Allocation admissible

m the Fourth Plan

n U.P.
(Rs. crores)
1. Small Farmers Development Agency Pratapgarh 1°50
2. Marginal Farmers & Agricultural Labowr . Ballia 1°00
3. DryRarming + +« &« e + Ghazipur o087 (App)
4. Drought prone areas Banda, Allahabad, 7-20 (App)
Varanasi & Mirzapur
. Concessional finance to Industries from the Azamxarh Ballia, No advance allocatio®
s Financial Institutions for setting up Indus-  Banda, Basti, 18 made. Funds ar®
trial Units. Dcom, 'Fatzabad, allocated as jand
Ghazipur and when schemes are
Jaunpur. received.
6. Centml scheme of ro per cent subsidy for Ballia, Basti &
Faizabad.

up industrial units with investment

up!o . 50 lakhs,

Time-Lag between iwsue of Letters of
Intent and Licenoe

4141, SHRI S, M. BANERJEE: Will
the Mimmister of INDUSTRIAL DE-
VELOPMENT, SCIENCE AND TECH-
NOLOGY be pleased to state-

(a) whether Industrial licences are
1ssued long after the issue of Letters
of Intent,

(b) whether the time-lag in some
cases is nearabout five years; and

(c) if so, what steps have been taken
io avoid this delay in the larger in-
terest of growth of industrial units
in the country: and whether any in-
structions have been issued in this
regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANTAM): (a) to (c). The conver-
sion of a Letter of Intent into an In-
dustrial Licence depends on the fulil-
ment by the party of the conditions

imposed in the letter of intent. Indus-
trial Licences are issued within a
reasonable period after these condi-
tions are fulfilled In order to ensure
speedy implementation of the condi-
tions of letters of intent, a condition
is being imposed since August, 1872 in
all letters of intent to the effect that
the progresss of implementation of the
scheme should be reported to Govern-
ment every three months.
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